
P:. 

CENTRAL AOIIINISTRATfl/E TRIBUNAL 
CALCUTTA BENCH 

No. Pi. 	of 
V/4339 of 1999 
(0.A.950 of 17) 

Data of  Jrder : 2.3.2000 

Present ; Hon'bls Il.D.Purkayastha, Julicial Imb.r. 

Hc,'ble f'k.G.S. Pinj, A$m.jnistratjv 

tDHU5UQAN 11LLJ0AL & RNL)THER 

3. 

1JNIiN 1F INDIA & CR5. 
( S. E. RA IL WAY) 

For the ajjcants ; 	IV.•A.Chakraberty, counsel. 

Fortfle reseonlenta ; 	Ir.P.Chatterjee, ceuisel. 

RD ER 

D.Purkayastha, J• Pj, 

Hearl lS,caunsel for both the parties. 

2. t4A.338 of 15 is an ap1icatjen for restoration of 0.A.950 

of 17 lismissel for Sefault on 18.3.1959 by this Tribunal. The 

applicants hai. also fuel an aplictien for condonation of 

delay in f'iljn the app 	Per restoration. 

.. We fine there is sufficlint cause for setting aside the 

orler of lismissal latel 18.3.19 passeS by this Tribunal in 

J.A,50 uP 1997. 

AccorSingly, the orler Sat0S 18.3.99 9 ishery ast ash. 

and 0.A.950 of 17 is restoreS to its eriinal Pile and nutiI.r 

after allowing the alicatien for conlonatien of Selay. The 

O.A.is fixl for hearing an 10.5.2000. 

5. Both the 	Ag stanilispesel of. No erler is male as to costs. 

( .3. Iin. 	 (D.Purkayastha) 
ASnu.nistrativo rerber 	 Julicial lènber 


